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New Delhi: There is a need
to change the mindsets to
safeguard interests of wom-
en at workplace, said secre-
tary of Rajya Sabha Secre-
tariat Dr PPK Ramacharyulu
at a sensitization workshop
on sexual harassment at
workplace.

In his concluding address,
Dr Ramacharyulu said that
constitutional provisions
for gender equality have been
supplemented from time
to time by significant women-
centric legislations such
as Sexual Harassment of
Women at Workplace (Pre-
vention, Prohibition and Re-
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Dr PPK Ramacharyulu

dressal) Act.

He added that the imple-
mentation of this Act, how-
ever, had not been able to ad-
dress the concernsregarding
women security and safety at
the workplace and thus along
with legislative provisions,

RISE IN PLAINTS

As per complaints
received by the National
Commission of Women,
the cases of sexual
harassment of women at
workplace increased from
371in 2014 to 570 in 2017
and 533 cases had been
reported till July 2018

there was a need to change
mindsets.

The two-day workshop that
ended on Friday also
saw Dr LR Aggarwal, Director
(retd.) Government of India,
Moloy Sanyal, Deputy Secre-
tary faculty members of the

Institute of Secretariat Train-
ing and Management and Ms
Jyotika Kalra, Member, Na-
tional Human Rights Com-
mission & Advocate, SC.

As per complaints re-
ceived by the National Com-
mission of Women, the cases
of sexual harassment of
women at workplace in-
creased from 371 in 2014 to 570
in 2017 and 533 such cases
have already been reported
in first seven months of 2018.

Earlier, amid the #MeToo
storm last year, the NCW had
decided to take up areview of
the sexual harassment of
women at workplace Act to
examine if its existing provi-
sions require any amend-
ments
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UP police change approach to
encounters, opt to fire at legs

Haidar Naqui

» haldermanvi@hindustantimes.com

KANPUR: Twenty-nine alleged
criminals have been shotin their
legs at almost identical spots,
between the kneesand ankles, in
Uttar Pradesh’s Kanpur overthe
lastfourmonths. HT hasseen the
medical reports and photo-
graphs in connection with 24
such cases.

A police officer familiar with
thematter said alleged criminals
are now being shot below their
abdomens, preferablyin thelegs,
under anew tactic thathas come
to be known as so-called “half-
encounters”. Thetactic appears
tohavebeen adopted to counter
criticism that the police have
faced over a spate of alleged
extrajudicial killing of criminals

THE TACTIC APPEARS TO
HAVE BEEN ADOPTED TO
COUNTER CRITICISM
COPS FACE OVER A
SPATE OF ENCOUNTER

———

since 2017.

Shooting below abdomen is
part of the standard operating
procedure adoptedinsituations
wherein criminals may be shoot-
ing at police. Activists say itis
difficult to determine whether
the “half-encounters” have been
even carriedinnon-threatening
situations as most of these inci-
dents havetaken place between
midnight and 4am.

An alleged criminal was last

week taken to a pre-decided
peintmarked with “crime scene,
do not cross” warning tapes in
Kanpur beforehe wasshotatand
takentoahospital inthemiddle
of the night, according to
another police officer aware of
theincident.

Gautam Buddh Nagar tops the
listofthe so-called “half-encoun-
ters” with 120 such cases. Most of
them have been mostly reported
inthelastfew months, according
to police officers aware of these
incidents. Meerut has the high-
estnumber of “half-encounters”
- 255 — among police zones,
Meerut district accounted for 79
“half-encounters” while66such
cases werereported from Ghazi-
abad, Allahabad, Lucknow, Gor-
akhpur, Varanasi. and Agra.

CONTINUEDONP6



#ﬂ%

(g

%m mGH!

Hindustan Times, Delhi

Sunday, 20th January 2019; Page: 1
Width: 20.44 cms; Height: 30.21 cms; a3; ID: 14.2019-01-20.8

Encounters

A police constable shot dead
Apple manager Vivek Tiwariin
Lucknow in October.

The killingwas the latestina
series of extrajudicial killings,
which prompted calls for police
reform. A month before Tiwari's
killing, police had in September
invited journaliststofilma “sho-
otout” with twoarmed men, who

r

were later shot dead in Aligarh.

Scores of alleged criminals
have been killed since Uttar Pra-
desh chief minister Yogi Aditya-
nath launched a “zero-toler-
ance” fight against criminals
after taking officein March 2017.

Top police officers refused to
speak on therecord, but saidon
condition of anonymity that they
were {ryvingtodiscouragetactics
like “half-encounters”. Such tac-
ticsof dealing with alleged crimi-
nals seem to be gaining cur-
rency, they added. “This... has
robbed the erime-fightingefforts
of their seriousness. The Uttar
Pradesh police are becoming a
laughingstock,” said aninspec-
tor-general rank officer, who did
not wish to be named.

The crackdown on alleged
criminals has raised questions
particularly since many of them
having been killed in an identical

fashionin thestate's 24 districts.

The police have takenflak forthe
contents of First Information
Reports (FIRs) filed in such
cases, their timing and the set-
tingofthe “shootouts”. The FIRs
have been found to be strikingly
similar in all such cases.

NGO Rihai Manch examined
the FIRs and took the matter to
the NHRC regarding 17 alleged
extrajudicial Kkilling cases.
Rajeev Yadav, the NGO’s con-
vener, said the circumstances,
the settings, and FIRs strengthen
suspicionsthat they were indeed
extrajudicial killings. “The half
encounters, which aresuddenly
happening across the state, are
staged,” he said.

The National Human Rights
Commission's decision in Mayto
investigate 17 killings put the
police on the defensive. The
Supreme Court, too, agreed on
January 14 to examine in detail
“ontheearliest possible date” a
plea seeking a court-monitored
probeinto thealleged extrajudi-
cial killings.

Officials said district police
chiefs became wary after this

development and the “full-en-
counter [extra-judicial killing]”
rate dropped in the state. And
soon “half-encounters” were
resorted to, they added.

“Thepolice leadershipis well
awareofthisfact. It nullifies the
well-thought-out strategy of
arresting hardened ¢riminals.
The police superintendents are
being given the necessary guide-
lines to keep their personnel
under check,” said a palice offi-
cer.

Former police inspector gen-
eral Vijay Shankar Singhsaidno
matter what the thought process
isat the top, the men in the field
find “half-encounters” an easy
way to appease their bosses. He
added that thisnegated the legal
trouble that a “full-encounter”
could bring.

A Ghaziabad-based rights
activist, Rajiv Sharma, said such
“half-encounters” have a high
rate because they help prevent
anoutery. “Anyhardened crimi-
nal considers himself lucky to
haveabulletinalegratherthan
in the head. So, he or his family
never challenges a half-encoun-
ter. In a half-encounter, the
policemen do not face the inquir-
iesthat they doinafull-encoun-
ter,” hesaid. “Alsosuch encoumn-
ters give out the message that
police are acting tough.”

Inspector general (Allahabad)
Mohit Agarwal insisted the pri-
ority isalways to arrest alleged
eriminals without causing any
physical harm. “Many times,
criminals open fire on police-
men, causing a gunfight,” he
said. “Not only eriminals but
even policemen have also
received injuries inencounters.”

Opposition Samajwadi Party
lawmaker, Sunil Singh Sajan,
called the “half-encounters™ a
charade. “Everyone knows
encounters are part of the state
policy and the chief minister
himselfhas been seen encourag-
ing policemen with the ‘thok do’
[kill them]line.”



